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Construction Corporation limited was in-
corporated on the 15th November, 1960, 
and have been executing works since 
March. 1961. 

(b) The Corporation is at present not 
equipped to undertake construction of 
bridges. It can, however, undertake 
construction of aerodromes. 

(c) and (d). According to present indi-
cations, some spreaders and pile driving 
equipment .beyond certain ranges which are 
not manufactured/available locally may 
have to be imported. The position is 
being examined by the Corporation. 
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Life '_ce CorJlOdtioa 

*1213. SHRI NAMBIAR: Will the 
Minister of FINANCE be pleased to state: 

(a) whether it i. a fact that the 
Agents of the Life Insurance Corporation 
are agitating for provident fund scheme 
since a long time; and 

(b) if so, whether Government have 
received any memorandum from them in 
this regard and action taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI lAGAN-
NATH PAHADIA): (a) and (b). The 
Charter of Demands submitted by the 
Agents' Federation in 1964 to the L.I.C. 
included the demand for Contributory 
Provident Fund. A copy of the Charter 
was sent by the Federation to the Govern-
ment also. It is for the Corporation to 
deal with it. 

Gujarat Petro-Cbemieal Complex 

*1214. SHRI RABI RAY: 
SHRI HIMA TSINGKA : 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state : 

(a) whetber it is a fact that the Gujarat 
Petro-chemical Complex which was 
approved in the public sector in December. 
1963 had not progressed satiafactorily ; 

(b) whether it is also a fact that a num-
ber of units in the private sector approved 
at the lame time have been commissioned 
and lome are about to be commissioned 
by the middle of 1968 ; and 

(c) if so, the reasons for the delay in 
commissionina the Gujarat Petro-chemical 
Complex? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA): (a) The 
complex envisages a total investment in 
fixed assets of about Rs. 176 crores in 
phases. Of thiB Rs. 140 crores il in the 
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private sector. Projects with a fixed 
investment of 90 crores have already been 
licensed or approved by the issue of 
letters of intent. These are in varying 
stages of erection and implementation. 
Contracts for plants witb fixed assets 
valued at Rs. 21 crores are being 
finalised. Detailed proposals for the 
balance with fixed assets valued at Rs. 65 
crores bave been received and tbeir 
scrutiny is being completed. 

(b) Certain private sector plants 
approved in 1961 commenced operation in 
1967. Certain others approved in 1963 
are expected to commence operation in 
1968. 

(e) Delays bave largely resulted from 
tbe sbortage of rupee and foreign C1[cbange 
funds,-difliculties in reaching satisfactory 
collaboration agreements witb foreign 
process licensors and investors and also a 
slackening in tb e rate of growtb of demand 
anticipated earlier. 

C.-I Mad N.,.tba BIIsed FertUiaer 
Piuts 

*1215. SHRI MOHAMMAD ISMAIL ; 
Will tbe Minister of PETROLEUM AND 
CHEMICALS be pleased to refer to the 
reply aiven to Starred Question No. 553 
On the 11th March, 1968 and state: 

<al" whether Government have received 
the recommendations of the Planning and 
Development Wing of the Fertilizer Cor-
poration regarding advantages and dis-
advantages of the coal-based and Naphtha-
based fertilizer plants; and 

(b) if so, the details thereof and 
decisions taken thereon? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA): <a) 
and <b). The techno-economic feasibility 
report prepared by the Planning and 
Development Division of the Fertilizer 
Corporation of India on a coal-baaed 
fertilizer plant in Madhya Pradesh, is at 
present under the scrutiny of a sub-
committee of the Board of Directors of 
tbe Fertilizer Corporation. Government 
are awaiting tbe final recommendation of 
the Board of Directors. 

*1217. SHRI VISWANATHA 
MENON: Will the Minister of FINANCE 
be pleased to refer to tbe reply sil/en ·to 
tbe Unstarred Question No. 3567 ·on tbe 
11th March, 1968 regarding Saurashtra 
Cbemicals and state: 

(a) tbe documents seized by tbe 
Enforcement Directorate; and 

(b) tbe total amount of lIII8UthOrlsed 
foreign exchange transaction involved' 
therein ? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. C. 
PANT): (a) The matter is under adjudi-
cation by the Dil;ector of Enforcement. 
It will not be in the public interest to-
disclose, at this stage, the nature of docu-. 
ments seized by tbe Enforcem~t Directo-
rate. 

(b) The total value of foreign exc1lanp. 
involved in the alleged unauthorised 
transations is approximately RI. 30 lakhs.' . 

Master Plaa for old Del .. .. 

*1288. SHRI M. L. SONDHI: Will' 
the Minister of HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-' 
MENT be pleased to state.: ., , 

(a) whether it is a fact that 70;000 
rural migrants find their ways to the walled 
city every year· creating crucial urban 
problems ; and 

(b) if so, whether the requirements of 
these people have been kept in view while 
formulating the Master Plan for Delhi? 

THE MINISTER OF HEALm,. 
FAMILY PLANNING AND URBAN 
DEVELOPMENT (SHRI SATYANARAYAN 
SINHA): (a) The extent of tniaratioD. 
into Delhi from outside places was esti.· 
mated in 1959-60 as about one lakh persons 
per year. The exact number of persons 
who migrate from rural areas of the coun-
try into walled city of Delhi. is difficult to 
assess. 

(b) The Delhi Master Plan provided 
for the projected population and these 
projections do take care 'of the rural 
miarants. 




